
IN THE CENTRAL ADNINISTRATI\JE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. 56/9.. Dt. of Decision 	26.12.1994. 
--- I 

.. Applicant. N.R. Pal 

'p. 	 Js 

Director—General 
Research Designs and Standards 

Organ isa tion, 
Ministry or Railway. 
Lucknow. 

Joint Controller or Defence Accounts 
(Funds), Meerut Contonrnant. Respondents. 

Counsel for the Applicant : 	Mr. K.Sudhakar Raddy 

Counsel for the Respondents Mr. N.R.Devaraj, 	Sr.CGSC. 

CUR AM: 

THE HDN'BLE SHRI A.B. GORTHI 	MEMBER (ADIIN.) 
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O.A. 56/93. 	 . 	Dt. of Decision : 26.12.1994.. 

ORDER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

The applicant worked in the office of the 

Director General, Research Designs and Standards 

Urganisation (RDSO) Lucknow. Till the end of 1983 

the applicant was contributing to the Railway Provident 

Fund (A/c No. seig) maintained by the RDSO Lucknow. 

This anio-uci-t was finally closed by the RDSO at  the end 

of 1983 and an amount of Re. 9,446.20 paise was  to be 

transferred to the Joint Controller of Defence Accounts 

(Funds), Ileerut Cantonment, as the applicant by then 

left RDSO and joined Military Collage of EME, Secunderab, 

Ministry of Defence. It appears that the said amount was 

not received by JCDA (tleerut cantonment) for a considerabl$y 

long period. The applicant kept on representing to 

various authorities for crediting the amount in his cirrrent 

(A/JNo. 585229), but without any succeag. 

Hence this CA. 

2. 	Heard le9rned counsel for both the parties. 

Shri N.R. Devaraj, learned counsel for the respondents 

has sta ted that a draft  counter on behalf of respondent 

No.2, namely Joint Controller of Defence Accounts (Funds), 

Neerut Cantonment,has been sent to the respondent. Hs,Ja't &—

howeve; drawn my attention  to its contents.CJI\&jten 

that the clear stand taken by the respondent No.2 is 

that the said amount was, received by him from RDSO only 
was 	- 

as late  as March 1993 and the sameimmediately credited 

to the GPF account of the applicant. In other words the 

contention of respondent No. 2  is that the amount of 

Re. 9,446.20 paise was  lying with the first respondent 
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Copy to:- 

Diractor GGnra1, .9sanrch CThsigns and Standards Organisa—
tion, Plinistry of Railuays, Lucknota. 

Joint Controllsr of Dafencs Accounts(Funds), Narut 
Contonmnt. 

One copy to Sri. K.Sudhakn Ri&ddy, advocatr, CAT, Hyd. 

One copy to Sri. J.R.tThvcraj, Sr. LGSC, CAT, Hyd. 

One copy to Library, CAT Hyd. 

Ong spsrm copy. 

Rsrn/- 
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Dated : The 26th December 1224• 
(Dictated in Open Court) 
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(R1350, Lucknow). From the correspondence annexed as 

material exhibits to the OR, I find that a cheque which 

was said to have been gent by the ROSO to JCDA (Funds), 

Meerut Cantonment in January 1984 was never receivid by 

the latter. Moreover from the 00 Letter No; OP/DIE! 

586229 of the JODA (Funds) Meetut Cantonmmt dt. 12.5.93 

Lkis clear  that  a cheque No. 330149 dated 4.3.93 for a 

sum of Rs, 9,446.20 paise was reciived by the JCDA (Funds) 

from the RDSO and adjusted in the GPF(7T86229 of 

the applicant in the same month. From the above there.  

can be no dispute that an amount of Rs. 9,446.20 paise 

of the applicant's GPF was  lying with the ROSO from 

31.12.1983 to 28.02.1993, undisbursed to the applicant. 

The First respondent is therefore liable to pay interest 

on the said amount to the applicant in accordance with 

the rates of interest shown belows:- 

1983-84 	- 	9.5% 

1984-85 	- 	10.0% 

1985-85 	- 	10.5% 

1986 to 

	

till the date of payment - 	12,0% 

The above rates  of interest are as shown in the 

table annexure-2 Rule 11 of the CPF (central 

Services) Rules, igso) 

3. 	Respondent No.1 is hereby directed to calculate 

the interest accordingly and pay the same within 4  months 

from the date of communication of this order. No costs. 
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